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along with the class? Have Govern
ment got any idea of the mm1mum 
number of books and notebooks which 
each boy is asked to carry to the 
school? 

Dr. K. L. Shrimall: That question 
does not arise out of the main ques
tion. 

Shri Thirumala Rao: How are they 
go:r, g to d?,i�n the haversack to 
carr.v all tho"c bo:>k0• with01:t know
ing the number of books iind notc
hoob that arc going to sit on the 
back of the boy? 

Mr. Speaker: F,vidP.ntly. what the 
t·.on. Mcm'lf'r wnnt!< to know is thi!-, 
wh(·ther if a h:ig i� stiched once, it 
will �o on C'xpandir•g according to 
the numbL!r of botiks and note-books 
that. in<'r,•,,:e ftom ye-or to year as the 
boy progresses. 

D:-. K. L. Shrimatl: The bag 
obviously cannot continue to expand 
but, certainly, the committee will 
take into account the nec•ds and re
q uircments of the school-children. 

Mr. Speaker: There may be some 
rubber bag which m"y go on expand
ing. 

Shri C. R. Patabhi Raman: Will 
G<>vernm�nt give instructions so that 
the bags mar be strong enough to 
carry the books, or see that the num
ber of books may be limited? 

Dr. K. L. Shrimali: Al] these factors 
will be taken in-to account ,by the com
mittee. 

Mr. Speaker: Next question. 

libri D. C. Sharma: What about 
tiffin-carrier? 

Mr. Speaker: There are many more 
Important questions t<> come. 

Dr. K. L. Shrimall: If hon. Mem
Members have any suggestions, they 
may kindly forward them to me, and 
I shall pass them on to the Directorate 
which is looJtinc into this matter. 

8llrt D. O. Sbarma: What la belllir 
daoe with reeard to the � 

Mr. Speaker: The hon. Minister 
does not know; he has appointed a 
committee. 

Dr. K. L. sa.rtmali: Nothing is to be 
done for the tiffln-<:nrrier. Tiffin can 
be carried in  the carrier itself. Where 
is the ncl"cl for another carrier tor 
tiffl.in? 
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a) r-1rr=rr -srfmror � � it 
f� �fq it�or �i'I" cfi"T fi:fi'�r �r 1:ft";jf,TI 
it � �'lfl',fhr <!'Tfulft <.fiT fct'fqrFffi ... 
�AT ,;rf.,.fpt �TITT � , �r �� � 
or.rf.f� cfi"T tfl.Ttcff �r foo 
iil'Ta'T t 

( 'Ef ) q-ry;rr;;rr� ITTT it ,:N'{<f� �l!l'T.:r 
� 1TI;:t 'liT ��T i:r � <Ffo� .r@ � 1 
rri:� tr:f.t � i:r ri<TT ih:riifr� � �:r,;rr 
f1T7'" 'lF!T 'l;l"�lf".f �. ;;r) 'l;l"P: <f.fo
.rr{ifr � f�� �T , 

Some Hon, Members: In 
also. 

English 
' I  

Shri Fatesinhrao Gaekwad: (a)  
The Government of India have a 
proposal to set up in Raj asthan a 
field fi ring rnnge for the Army and 
cer ta in  al ternative s i tes are under 
consideration. 

( b )  and ( c ) .  A rcpn•sentation was 
received by the Government of India 
from the inhabitants of certain vil
lages in Bikaner District and was 
forwarded to the State Government. 

In any scheme of acquisition of 
areas for field firing, some displace
ment of local population is inevit
able . Adequate compensation is how
ever paid to such persons. 

( d ) In the event of a site being 
available in an uninhabited area 
which is suitable no difficulty arises. 
But it is not possible to find in our 
country totally uninhabited areas 
and which are free from other diffi
culties. 

"TI" q' 0 ffl O '"� ffllf ; iaflTT 11' 
irr,:r,ftq � � � �rf Wl><'fT � f<F 
� �r.rr -srf�el'JT eh it f� 
� it -sr� 'Tf�n: ·tit 'q"m � 
� ffl cfi"lf � cfi"lf � 
� f� � ? 

Shrl Fatesinhrao Gaekwad: The 
number of villages is 62, out of which 
40 are unpopulated. 

151'1' q"o �o iff�lfffi : Jl"t � 
<f.T �� � t f<fi 'Wf<fi � if,1 
cfi"lf � <fill �).: 'q"f!:fcfi" � 'l;l"fcfcf. f"fiff.fT 
lf'-TT<r'-'l'T f�trr �fll7TT �R 'i.fg: fern � 
it � 'm"zmT 
Shri Fatesinhrao Gaekwad: It ii 

too early to say that at the moment. 

Dr. M. S. Aney: May I know the 
alternative sites which are under 
consideration? 

The Minister of Defence (Shrl 
Krishna Menon ) : Now that the 
question is before the House, Gov
ernment would like to say that in 
regard to this area, certain represen
tations were received from a parti
cu br  part of that area, and parti
cu lar ly  from our h ,m. colkague, the 
Maharaj ;i of Bikaner. who is a Mem
ber oI th i s  House, that Government 
shou ld  \'C ry carefully examine this. 
ln v i ew of these representations, 
and even in spite of the fact that the 
State Government have agreed, they 
sent  out a nE'w rcC'onnaissance party, 
and that party has reported, and that 
report is under examination. On the 
face of it, the report is unfavourable 
for abandoning the s i te that we have 
at present. 

Dr. Sushila Nayar : In view of the 
fact that Government are drawing 
up so many schemes to relieve un
employment, may I know whether 
Government have any proposal to 
fix the amount of compensation and 
the mode of payment in such a way 
that i t  would rehabilitate the dis
placed persons and not just give 
them money which they can spend, 
and after they become destitutes. 

Shri Krishna Menon: There is a 
certain well laid-down procedure in 
regard to this matter. It is a matter 
for the State Government. 

Dr. Sushlla Nayar: There are some 
State Governments which are very 
careful about this matter. For ins
tance, in Punjab, they have generally 
rehabilitated those persons on some 
different lands. But in some other 
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places, they are just g1vmg them 
money. Is it not the responsibility 
.of the Government of India to see 
that all these projects taken up by 
them do not increase the number of 
destitutes and unemployed in the 
country, and that they give the neces
sary advice to the State Governments? 

Shri Krishna Menon: I have said 
that it is a matter for the State Gov
ernment. But it  is another question 
whether I can give directions to the 
State Government. Usually, all these 
things are taken into consideration. 
Actually, they are compensated on 
very generous terms. 

Mr. Speaker :  The Defence Minis
try of the Government of India is 
interested in acquiring the land, and 
they do so through the agency of the 
Sta.tc Government. They leave all 
the mom' :: t L at i ,: p; i i rl  for this pur
pos0 with t hem, and the State Gov
ernment '.'an organ i se and can give 
i t as tht•y l ike . What is the good of 
pursuing that matter? 

Dr. Sushila Nayar: In some cases, 
the Stotc Governments need extra 
mont•y to develop the land to be allot
ed to the displaced persons. Is the 
Defence Ministry prepared to give 
that necessary amount CYf. money to 
enable the Stat<' Government to do 
the needful? 

Mr. Speaker: We are going away 
from one subject to another. The 
general rehabil itation of all the 400 
mil lions is necessary and not merely 
of these dispalced persons. Of course, 
I am not saying anything against 
these displaced persons. I have oo 
individual opinion. But all that I can 
say i s that this question does not 
arise out of tlhe main question. The 
.questi0n is whether sufficient money 
is paid for purposes of their being 
rehabilitated; thereafter, it is the duty 
-Of the State Governments. 

Dr. Sushlla Nayar: May I just 
explain? . . . .  

Mr. Speaker: I have understood 
question. 

Dr. Sushi1a Nayar: The oornpensa
tion is paid according to certain ralea 
govemin,g the payment of. compensa
tion, and that money is not adquate 
to enable them to break new land 
and rehabilitate those persons. lt is 
necessary to do something in this con
nection. Otherwise, what is the point 
of our having schemes to relieve 
unemployment, if we go on increasing 
unemployment as we acquire land for 
one project or another? 

Mr. Speaker: The ihon. Minister 
will  take this suggestion into aocount 
that there must be alternative accom
modation or that land etc. for rehabi
litation must be provided, and com
pensati0n must be paid for that pur
pose adequately, 

Shri Krishna Menon: I ihave no 
authority to do that. It is really a 
matter for the State Government. 
There arc well laid down procedures, 
and if we did anything contrary to 
that, Publ ic Accounts Committee and 
the Auditor-General and everybody 
else wil l comment against it. 

Shri Ranga:  Have Government 
given any oonsideration to the sugges
tion made by Shri Kami Sin,ghji, one 
of our colleagues here, in the course 
of his speech here in this House, on 
the lines suggested in part (d)  of the 
question, and if so. whether that sug
gestion has been conveyed to the Rajas
than Government? May I know also 
the reaction of the Rajasthan Gov
ernment to this suggestion that alter
native sites are available where there 
no cultivated lands at present and that 
due consideration should .be given to 
that idea? 

Shri Krishna Menon: Yes, I 
answered that, even without the 
question being asked. In view of the 
questioner being a colleague or ours, 
Government had taken this initiative 
themselves. We have referred this 
matter to the Rajasthan Government. 
The Rajasthari Government did not 
think that we should change thia, 
because, to do justice to one, we may 
do Injustice to somebody else. In 
spite of that, the reconnaissance party 
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went there to look at any other parts. 
So far as firing range is concerned, 
so long as space is there, we do not 
mind where it is. The reconnaissance 
party has made its report. Prima 
facie, it does n ot seem to be in favour 
of changing the site but we are exa
mining it. 

l!.l'T !f o ;:rr o �fl!£lTI<l : <flfT -q t:rT-.,;:n,:f 
tj'�r ,ff q .,rr;, � t f,'7 'Z:T 'Tfrr
&T<Jf ��r;:- i:i" f-r.r;:r f:r,·1r�1 ,rr 'J.:l'p· "3'·1 $ 
,:�;; ifr o·m ·n f'l!'; ;;rr � r- fr i:rr 'i.Tf?.Tri:rr 
�;r')- ? <f'-D ?-, � f1i ffl .:f f,H 'llT 
iR� ;;rr-ctit ? 

Shri Krishna Menon : There are no 
trainees on a firing range . I t  is too 
dangerous to put trainees on a firing 
range.  I understand the question is , 
how many trainees will there be on 
that range. You do not put trainees 
on these ranges. It is for field exercise 
for the Army. It always arises from 
the nature of new equipment . 

Acquisition of Land at 
Jorhat by I.A.F. 

•1806. Shrimati Ma.fida Ahmed: 
Will the Minister of Defence be 
pleased to state: 

(a) whether it is a fact that vast 
areas of private lands ihave been 
acquired by the Indian Air Force sta
tioned at Jorhat, Assam; 

(.b) if so, whether the land owners 
have been duly compensated; and 

( c) if not, the reason thereof? 

The Deputy Minister of Defence 
(Sardar Majithla) : (a) Private lands 
to the extent of 583 acres durine 
1942-44, and 40 acres during 1957 have 
been acquired for the Indian Air 
Force at Jorhat, Assam. 

(b) and (c ) . Compensation for 583 
acres has been paid in full. For the 
remaining 40 acres "on account" pay
ments amountine to Rs. 60,000 have 
been made pending scrutiny by the 
Military Lands & Cantonment. Service 

of the assessment recently made by 
the Collector, Jorhat. 

Shrimati Mafida Ahmed: May I know 
the amount spent so far for payment 
of compensation to landowners? 

Mr. Speaker : How much has been 
alrea� spent by way of compensa
non? 

Sarrlar Majithia :  Rs. 60,000 have 
been pa i d  on account ,  which roughly 
..imounis to 80 p er CC'nt  of the val ue 
,,1 th is  l a nd .  

Shri Sanganna : Wha t  i s  thP number 
of fam i l ies affeded'! 

Sardar Majithia : I am afra id I have 
n ot. got that i n format i on w i th me, j ust 
now.  

The Mini.'iter of Defence (Shri 
Krishna Menon) : This is an air fidd 
which has been in use for a long time. 
The issue now is one of a prop(>rty 
cla im.  We have completed the acqu i
sition of the whole area except 5 acres, 
that is to S(lY, al l  the area now in the 
a i r  fie ld is government property . What 
was not requisi t i oned and de-requisi
tioned has back to the owners. As 
rngards the claim in regard to 5! 
acres, there is some difficulty about it. 
That is being gone into. There is no 
question of rehabi litation . This is an 
old .air field. What is more, it is in 
an area which we cannot abandon . 

Shri Amjad All: Is it a fact that the 
landholders were-if I may be allow
ed to use the e�ression--over-awed 
by the defence department and the 
lands were taken possession of with
out starting acquisition proceedings? 
Also, what was the nature of the 
compensation, the rate at which they 
were given compensation? 

Sardar Majithia: There is no ques
tion of the landholders bein,g over
awed. Proper proceedings were taken. 
As I said, most of the land was acquir
ed in 1942-44 during the second world 
war. So far as compensation is con
cerned, as I said. it is the local autho
rities which give what compensation 
has to be paid which the Government 
ot India, atter du• acnatin.y, ace.pt. 




